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0 R D E R (Or.afl 

Per Hon'ble Justice ShrI Vishnu Chandra Gupta,.JUdktal.Membef 

Heard the Ld. Counsel for the applicant. 

2. 	The appliôant'S father Late Gopal Chandra Roy, Booking & Clearing 

Supervisor, a Group 'C' employee passed away during harness on 23.1.2016. 

The application for compassionate appointment has been moved by Smt. Sabita 

Roy, the,,wife for granting benefit of compassionate appointment to his son 

Sanjoy Roy. The application for compassionate appointment has been given on 

21.3.2016. When no response was received by the applicant this petition, was 

filed. 

We are of the view that without issuing the notice, this petition can 

be disposed of by issuing a direction upon the concerned respondents to decide 
LJ 

the repfeIentOtfl of the applicants. 

Hence, we dispose of this O.A. at the admission stage itself without 

issuingany notice to the respondents that the competent authority should decide 

the case of the applicant on compassionate ground as expeditiously as possible 
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and preferably within a period of six months from the date of communication of 

this order under intimation to the applicant. 

5. 	The O.A. is accordingly disposed of. There shall be no order as to 

costs. 

(Jaya Das Gupta) 
MEMBER(A) - 

sP 

- 	----- .---- - - 	--- 

(Vishnu Cdra àpta) 
MEMBER(J) 
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